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AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA), 1 beg to lay on the
Table

(1) A copy of the All India Ser-
vices (Conduct) Amendment
Rules, 1873 (Hind: and Eng-
lish versions) published 1n
Notification No GSR 405 in
Gazette of India dated the
21st Apnil, 1973, under sub-
section (2) of section 3 of
the All Indim Scrvices Act
1951 [Placed in Library See
No LT-4928/73]

(2) (1) A copy of the Annual
Report (ihindi and Enghsh
versions) of the Central
Vigilance Commission for the
year 1971-T2

(1) Memorandum (Hindi and
English versions) explaining
the reasons for non-acceptance
by Government of the Com-
mission’s advice 1 certain
cases mentioned 1n the above
Report

[Placed i Library.
4929/73]
Civil Defence (Amendment) Regula-
tions, 1973
THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) I beg to lay
on the Table a copy of the Civil
Defence (Amendment) Regulations,
1973 (Hindi and Englich versions)
published 1n Notification No GSR
382 1n Gazette of India dated the
14th April 1973 under section 20 of
the Civil Defence Act 1968 [Placed
. Library See No LT-4930/73]

REVIEW AND ANNUAL REPORT OF

INSTRUMENTATION L1p, KoTa FOR
1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE) I beg to lay on the
Table a ropy each of the following
papers (Hindi and Englsh versions)

See No LT-

MAY 2, 1978

Comm. an welfare of 5.C.
& S.T. Reports

under sub-section (1) of section 6194
of the Companies Act, 1956 —
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(1) Review by the Government
on the working of the Inmstru-
mentation Limited, Kota, for
the year 1971-72.

(1) Annual Report of the Instru-
mentation Limited, Kota for
the year 1971-72 along with
the Audited Accounts and the
Comments of the Comptroller
and Auditor General thereon

[Placed :n Library. See No LT-
4931/173]

PATENTS RuLEs, 1972

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR] ZIAUR RAHMAN
ANSARI) 1 beg to lay on the
Table—

(1) A copy of the Patents Rules,
1972 (Hind1 and Enghsh ver-
sions) published 1n Nofifica-
tion Noe SO 301(E) iun
Gazette of India dated the
20th April, 1972, under sec-
tion 160 of the Patents Act,

1970

(u) A statement (Hind: and Eng-
lish versions) showing reasons
for delay 1n laying the above
Notification

[Placed im Library. Sce No LT-
4932/73)

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

SIXTEENTH, SEVENTEENTH AND
EIGHTEENTH REPORTS

SHRI BUTA SINGH (Rupar) 1
beg to present the following Reports
of the Committee on the Welfare of
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Scheduled Castes and Scheduled

Tribes: —
(1) Sixteenth Report regarding
action taken by Government

on the recommendations con-
tained in their Seventh Re-

port on the Mmstry of
Defence (Department  of
Defence Productions) —Re-

servations for Scheduled
Castes and Scheduled Tribe:
jn Defence Public Sector
Undertakings,

{2) Seventeenth Report regarding,
action taken by Government
on the recommendations con-
tained in their Eighth Report
on the Ministry of Commauni-
cations (Posts and Telegraphs
Depariment) — Reservations
for and Employment of Sche-
duled Caste« and Scheduled
Tribes in the Posts and Tele-
graphg Department.

Eighteenth Report regarding
action taken by Government
on the recommendations con-
tained in their Ninth Report
on the Ministry of Finance
(Department of Banking)—
Reservations for, and Em-
ployment of Scheduled Castes
and Scheduled Tribes in the
State Bank of India and its
subsidiaries,

CENTRAL EXCISES AND SALT
(AMENDMENT) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR!
K R GANESH): [ beg to move [or
leave to iniroduce a Bill further to
amend the Central Excises ang Salt
Act, 1044

MR. SPEAKER' The question 13°

“That leave be grunted to intro-
duce a Bill further to amend the

(3

-

VAISAKHA 12, 1895 (SAKA)

Matter unde- 214
Rule 377
Central Excises and Salt Act, 1944.”
The motion was adopted,

SHRI K. R. GANESH: Sir, I intro-
duce the Ball.

12.08 hrs.
MATTERS UNDER RULE 377

(1) ReporTED LOOTING OF JEWELS FROM
AR Inpia CARGO TERMINAL AT
Kennepy Arrport NEW YORK

it e e faw(Faer)  waAE
mag W § s &1 wae
F9 ST $4E OAIARE AF 7 FIAT 92T
wtr ogv zfear & AR § AwdEA
5 =R THT ¥ @17 FEgvm Ty 5
m o fam e AT F9w W
J21, I Y W17 ATEI F1 & WFE
¥ v wApm f& svwr WA
Leoc

araaT oA AT cfewr @y sy
T T A A AT S g @ 0
T R ™A A g AT 51
wfgd w7 waier AvEw 7 g FE
arfgg fs 3791 Toe7 gromar gav & 4
% @ ¥ aTER ¥ wRAT S
g or g9y 2 fawd
T2 A7) &1 qQ ATET g o

\11) NON-AVAILABILITY OF FOODGRAINS
AND CEMENT IN GUJARAT

SHRI K. S. CHAVDA (Patan): I
thank you very much for allowing me
to raise two 1mportant matters under
rule 377, regarding the State of
Gujarat. One is regarding the non-

*Published in Gazette of
dated 2-5-T3.
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